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RATA BARUA) : (a) The Jalan Group hrtve 
been trying to acquire controlling interest in 
the company. 

(b) On a complaint under section 409 of 
the Companies Act, 1956 by one of the 
directors of the company, the Company Law 
Board has already issued an interim Order 
dated 27-9-1974 under section 409(2) of the 
Act to the effect that no resolution passed or 
action taken to effect a change in the Board 
of Directors of the company shall  have 
effect unless confirmed by  the 
company law Board. 
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",-[Halt of Rajdhani Express at Ratlam 

11. SHRI SWAISINGH SISODIA: Will 
the Minister of RAILWAYS be pless el to 
state   : 

(a) whether Government have received 
representations requesting for halt of the 
Delhi-Bombay Rajdhani Express at Ratlam 
and for providing accommodation in this 
train to the passengers from  Ratlam;  and 

(b) if so, the decision taken by Go/, 
eminent  in  the  matter?]. 

 

 

flTHE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SARDAR 
BUTA  SINGH)   :   (a)   Yes. 

(b) 151/152 New Delyhi-Bombay Central 
Rajdhani Expresses were introduced With 
effect from 17-5-1972 to provide a fast inter-
city service for through passen pers between 
New Delhi and Bombay Central. Initially, 
these trains were provided halts at Vadpdara, 
Ratlam, Gangapur City and Mathura for 
operational purposes only. Subsequently, 
booking of passengers to and from vadodara 
was allowed by these trains with effect from 
16-2-73 to the extent of 5 Airconditioned 
Chair Car Seats. The question of allowing a 
booking halt at Ratlam by Rajdhani Express 
is under examination.!. 

 

ff    ]   English   translation. 


